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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
* AT HYDERABAD ' |

it Bl . o —— A v i P . - —

Dt. of Order :6-6=96,

Between -

H.C.Panda

s s eApplicant
And

1. Government of India,
repregsented by Secretary,
Department of Defence,
Production & Supplies,

Ministry of Defence,
Soguth Bloek, New Delhi-110 011,

2. 'he Director,

' Directorate of Technical
Development & Production (Air),
Ministry of Defence, H-Block, ‘
New Delhi - 110 011.

3. Sri Ajai Vikram Singh, I.A.S.,
Joint Secretary, HAL,
Miniastry of Defence, South Block,
New Delhi - 110 011,

..+Respondents
Counsel for the Applicant : Shri P.V.Ravindra Kumar
Counsel for the Respondents : Shri N.V.Raghave Reddy,CGSC
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THE HOW'BLE 3USTICE SHU M.G.CHAUDHARI
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THE HON'BLE SHRI H.RAJENDRA PRASAD | s MEMBER (A)%
i .0 2'
’ .

U ICE=CHAIRMAN é‘¢Z:"

L




- 2 -

(Orders per Hon'ble Justice Shri M.G.Chaudhari,
' Vice-Chairman).

Mr.S.Ramakr ishna Rao for mr,P.U.Rauindra Kumar, counssl

|

for the applicant armd Mps. N.V.Raghava Reddy, ;ounsel for the
Respondenfs, The relief claimed by the appiicant Mr ,H.C.Pande

ig far a direction to the Respondent<No.l to Pill up the post

of "Director" in the office of Directorate éf Technical Develop~

ment & Production (Air), Ministry of Dafencq,pin accordance
|

‘ ! -
Wwith the recruitment rukax methaod prescribed under the Defenca

Aeranautical Quality Assurance Service Rules SRO-56.

2, Cne of the grievancesgmade by the applicant was that the

adhoc appointment made to the post instead ?P_Filling it on

. i .
regular basis was illegal ard in any event till the post wag
filied up he should have been appointed on édhm: basis baing'

better gualified than the person who was ap&aintad.

3 By interim order dt,29-3-96 he had reﬁuésted the Respon-

dent No.1 to mgoceed with the selection pTDFESS to Pill up the
post on regulaﬁ basis preferably within a p%riod of two months.
| : .
] .

Today uwe are iéfurmed <t By Sri NV Raghau% éeddy, the learnéd

coungel for the respondents ﬁha on instruct}oﬁé received %ram

the respondent:No.1 that atmaating of the Dgpartmental ﬁromotion
Committee was ccocnvened in UPSE on 9-5-96 to éonsider-promutian_

to the post of ﬁirector and the Departmentaﬂ Promotion Committes

.lo-ouSC

fot "




o had recommended Sri M.V.Sundaram, RdditionalfDi:ectmr for
. promotion to the grade of Director. Ths learned counsel has
also produced befare us copy of the office order No.I1/96 issued

by the Joint Secretary to Gowernment, Ministry 'of Defence,

stating that the President was pleased to apﬁoiht 5ri M.V.Sundaram

as the Oirector and also a capy of the notification issued by
the Government of India, fMinistry of Defenca; Department of

Defence Production and Supplies dt.22-5-96, Qhefe undar the

| e | :
v~ President is pleased re-name the Oepartment as Directorate

A

General of Aaronégtical Juality Control#® and:ﬁssurance énd the

| he ad m% the institution will be knoun as Dira@tcr General., The
0ffice Order No.1/96 mentioned above shows that Sri M.Y .Sundaram
has been appointed as Director in the scale of pay of Rs,5900-
200-7300 with effect from the date he assumesicﬁarge'uf the post.
Tha learned counéel has al so produced a copy ;Fthe letter
di.27~5~98 of the Directorate which shous that puréuant to £he
order dt.21-5-96 Sri M.V.Sundaram has takennu?r;charge ags Director,
Directorate of Technical Development & PSroduction (Air), with
effect from 27-5?96. We have no reascn to en#e;tain any daubt\f{ﬁ
in view of thes aﬁuue recaord that the Hespondeht‘No.1 have not
made the gppointment of Sri M.V.Sundaram in accdrdance with the

L)

Recruitment Rules. The learmed counsei for the applicant on ;
instructians of the applicant, who is also present, tried to

urge that the applicant does not know whether any U.P.C. meeting

was held or whether Sri M,V.Sundaram was selected by the D.P.C,.

{ v and also that the respondent No.1l had held_ 40 interview, !

which is not contemplated under the Recruitment Rules. As

ﬁ/a/ . esedde
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was Hgld éné had recommended

ctated above, the fact that D.P.C.
the name of Sri M.V.Sundaram @an«ih@~eﬁgiésan¢fis sufficient to
) o bt bl -
not have been kied.

negative the argument that the D.P.C. might
record produced is that a D.P.L.

Likewise, what is seen from the

fannti -

was held,nthers is no rocom to specu
1

i

late that some different

method was adopted.

Thus the Respondent No.1 having Hnou_ﬁade an order of

4,
appointment of Director in the prescribed manner, the principal

El

relief sought by the applicanthas been rendered infructuous:

@ﬁLM.U.Sundaram having takenover the chargé of the post, the
grievance relating to temporary appnintmeht that was made earlier

does not survive. The guestion of selection of S8 .M.V .S5undaram

he C.A., no argumsnt in

v
to
being a subseguent euenté the filing of t

i
[

relation to the same can be entertained under the format of this

—_—_
—_—

application. It is an independent and skperate matter,

In the result, the C.A. is disposgd of as infructuous.

S
The orders produced by Mr.N.V.Raghava Réddy, standing counsel

!
for the Respondents are retaiyjned on redard. No costs.

e I S
ASAD) . (M.G.CRAUDHARI)
.| Vice-Chairman
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L

(H.RAJENDRA
Member

‘ Dated: 6th June, 1996. .
Dictated in Cpen Court. {ﬁ
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. 0,A.No,1450/95.

Copy toi-

1.

3.

4.

6.

7.

secretary, Department of Defence,
Production & Supplies,Ministry of Defence,
south Block, Bovernment of India,
New Delhi-110 011. '

The Director, Directorate of Technical
Development & Production (air),
Ministry of Defence,H-Block,

New Delhi-110 011,

Sri Ajal Vikram Singh,I.A«S..
Joint Secretary, HAL, :
Ministry df Defence, South Blockl,
New Delhi=110 0O1l.

Cne copy to Mr.P.V.,Ravindra Kumar , Advocate,

1-1-526, Sri Dai Datta Apartments
Gground Floor, %qbai Manzgi, Golcanda X Roads,

Hyderabad=-380. -

One copy to Mr.N.,V.Raghava Reddy,advocaté,
CAT . Hyderabad Bench,Hyderabad.

One copy to Dibrary,CAT.Hyd.

One spare CODPY.
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" THE HON'BLE MR.H.RAJENDRA DRASAD:M(A)

: ey,

\ 7\67 . ST
I COURT .
TYPED BY . CEECKED BY
COMPAEREL BY ™  APPRGVED BY

IN THE CEW{RAL ADMINISTRATIVE TRIBUNAL

HYLERABAD BENCH AT HYLERABAD

THE HON'BELE MR,JUSTICE M.G.CHAUDHARI
VICE-CHAIRMAN —

AND
|

\ . .
ORDER/JWBSMENT
[N

M2/ R.E/C.A NG, 7

W
0.4.No. W /)2(0%

Admi‘ted and Interim Ddrections

issugd.

Allo‘f dl * N \/
Af v f u»c;&$u§w&[

Disposed of W% ! §e oF-1






